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THE TAXATION LAWS (AMEND-
MENT) BILL, 1978

THE MINISTER OF FINANCE (SHRI H.
M. PATEL): Mr. Deputy Chairman, I beg to
move:—

"That the Bill further to amend the
Income-tax Act, 1961 and the Wealth-tax
Act, 1957, as passed by the Lok Sabha, be
taken into consideration."

This short and simple Bill has
limited objectives. These objectives are to
exempt certain categories of income
derived by political parties from income-
tax and to exempt the value of their assets
from the wealth-tax. Th, Bill also provides
for the disallowance in the computation
of taxable profits of the expenditure
incurred by tax-payers on advertisements in
souvenirs, brochures  and the like published
by political parties. Folitical parties are
necessary in any democratic set-up. It is
also an accepted fact of life that
political parties have to spend
considerable sums of money for carrying on
their political ~activities. = Taxation  of
political  parties, however, reduces their
disposable funds thereby adversely
affecting their rapacity to finance. In
keeping iwith our commitment to help
and strengthen democratic  traditions, it
is proposed to exempt income
derived by political parties from certain legi-
timate sources, namely, income by way
of voluntary contributions, income
chargeable under the head 'interest on
securities', income from house property
and income from other sources. The
effect of these p*rovisiong will be that
besides income toy way of voluntary
contributions income derived by political
parties from their investment in movable and
immovable properties will be exempt from
income tax.

-THE VICE-CHAIRMAN
NIZAM-UD-DIN) in the Chair.

Political parties are not expected to engagp
themselves in business of commercial
activities. Income derived by tiolitical parties
from such activities, therefore, stands on a
different footing.

(SHRI
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The Bill,, therefore, does not provide-any
exemption in respect of commercial venture and
such income will continue to be chargeable to
income tax. Act. With a view to ensuring
that political ~parties keep a proper
account of their income and ex-
penditure, the Bill provide thatthe
exemptions from income tax under the
new provisions will not be allowed unless
the politial parties-maintain proper bookg of
ac:oint, records the name and address oE
every person who has made a voluntary
contribution of more thai* Rs. 10,000'-
at a time and the account™® of the political parties
are audited by , Chartered  Accountant  or
otHer" qualified auditor. Every political
party will be required to furnish a return of
income if the total income of the party as
computed, taking into account the exemption
under  the new provision, exceeds the
maximum amount not chargeable to
income-tax. On, of the main objectives of
wealth tax is to reduce disparity ft* personal
incomes and wealth.  As this consideration
does not apply to political parties, the Bill
also seeks tt*> exempt political parties from
wealth tax. In order to ensur, that the proposed
exemption from the income I and wealth tax is
allowed only in the case of genuine political
parties, the* Bill provides that this provision
wilt apply only in the case of political
parties which are registered or deemed to be
registered® with the Election? Commission
of India under the Election Symbols
(Reservation and Allotment) Order, 1965.

The contributions: for advertisements i,
souvenirs published by political parties are
e°neral-ly not made on considerations

of business expediencv. Thc” are really in th"
naturo of disguised donations' made with
the objective of circumventing tbe ban on
company donations' and also for obtaining the
tax advantage bv claiming deduction in
respect' of such expenditure in the computation
of taxable orofits. In order to-remove
this lacuna, the Bill provdesr that the
expenditure incurred by the" tax-payer for
advertisement in any
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.souvenir, brochure, pamphlet or any eother
publication of the similar ;nature published by
political parties -will not be deducted in
computing taxable profits.

Sir, this is a simple and non-controversial
Bill. I hope that it will xeceive the full support
of the House.

The question was proposed.

SHRI N. K. P. SALVE (Maharashtra): Mr.
Vice-Chairman, as I rise to speak on the
Taxation Laws (Amend-jnent) Bill, 1978, 1
must make it clear that I am not in agreement
with the Finance Minister when he said either
in this House or possibly in the other House
that this ig , non-controversial "Bill. This is
not, according to me. a very innocuous
measure as the Finance Minister would want ug
to beHeve. Apart from th, fact that several
provisions are such as would be counter-
productive to the very objects and reasons, the
entire provisions of the Bill and the entire
scheme, as [ shall point out section after
msection, are upside down and topsyturvy and
will not conduce to what h, has made out in
the objects of the "Bill and what he hag just
n°w said. To start with, four types of incomes
mare allowed exemption from Income-"Tax
and Wealth Tax of those political parties
which are registerd with the Election
Commission. Now,, the four types of incomes,
confining myself to Income-Tax law, are in-
comes received by such political parties by
way of income from securities, income from
house properties, income from other sources
and income from voluntary contributions.
There is no -ceiling on ,them. If a political
party has large properties, movable and
immovable*, and is making large amounts of
income, then there is no ceiling on it. It can
build massive 'houses and large shopping
complexes; it can acquire any amount of
shares :it wants; and it can have large hold-
‘ing«3 of securities and all that income,
swithout any ceiling thereon, is exempted.
Voluntary contributions have :also besn
exempted. I do not know
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whoevjer told the Finance Minister, an able
man that he is), that if he did not exempt
voluntary contributions, they would be jtaxed.
Voluntary contributions are, as it is, not with
in the charge of the taxes. Nowhere in the
world is any political party or any institution
or any trust, except for the limited purpose of
section 244(A)(2)(a) and section 12 under
which voluntary contributions are considered
as incomes of the* trust under sections 11 and
13, is deemed to treat voluntary contributions
as income and political parties are not covered
by sections 11 and 13. Nowhere in the world
are voluntary donations or voluntary
contributions considered as income. How can
a gift ever be considered as income? Be that
as it may, you have put it here that voluntary
contributions received by a political party are
also to be exempted and, for .this purpose,
you have stated that the taxation of their
income, however, reduces their disposable
funds thereby adversely affecting their
capacity to finance their activities from
legitimate sources of income. Now, I ask the
Finance Minister; What are the legitimate
sources of income of a political party? Having
large immovable property is a legitimate
source of income? Acquiring a large number
of shares is a legitimate source of income?

PROF. RAMLAL PARIKH (Gujarat) :
What is wrong in that?

SHRI N. K. P. SALVE: You have large
assets, huge assets, and that is why you will
not see anything in it. Fo, a rich party, Sir,
there is nothing wrong in it. There is nothing
wrontJ in it if you have large assets. (Inter-
ruption). Please sit down and listen to me.
Please listen to what I have to say on this.
Please try to understand what I have to say. If
there is nothing wrong in it, what is wrong in
a political, party taking out a brouchure and
taking business advertisements in it? And
what is wrong in a person giving such
business advertisements showing i$t as the
business expenditure? When any institution
or any other charitable
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organisation or any other person takes out a
brouchure, who or which is entitled to take
out such a brouchure, to take oujt such a
souvenir, any advertisement inserted in the
souvenir, would be an allowable deduction and
payments for such an advertisement would
be allowed deduction. Butthe political
party is discriminated against. Does that
not constitute  a legitimate income?

Holding of large houses constitutes a
legitimate income? Holding of
movable and immovable properties is the
source of legitimate income? Is it the legi-
timate source of income of a political parity?

I ask you this. Is holding of shares a
legitimate activity of a political party?
And, Sir, there is no ceiling also on that. You
can have an income of twenty crores from
dividend and that is entirely exempt.
But if you have twenty thousand rupees
by way of income from souvenirs, ithen, the
man who pays this twenty thousand rupees is
not going to get amy deduction for it at all! The
rationale behind this I cannot understand at all.
That is why I say that the whole scheme is
topsy-tturvy. If the people who give their
advertisements are not to be allowed deduction
in incomes, then, Sir,—the Finance
Ministe, would know better ethan all af
us—.no  advertisements would be ccming
to th, political parties and a very vital and
important source would be lost.  After all, a
lot of litigation is there in the different
High Courts and different High Courts
have held that advertisements given in the
souvenirs of the political parties constitute a
legitimate business expense wholly and  ex-
clusively for purposes of business and if they
are not wholly and exclusively for purposes of
business, but motivated by considerations
cfther than that of business, if they are
motivated by considerations of a political
interest, then under section 37 itself they will
be disallowed. Youneed come to this at
all. I put it through you, Sir, to the Finance
Minister that an expenditure incurred,
whether advertisement or any other
expenditure, which is not motivated for
business,
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wholly or exclusively for business;
purpose, would be allowed straightway
under the existing law. Why are you making
this law itself? This will' do only one thing:
The richer will' become more rich and those on
the-periphery who want !to find out the-
avenues will be muzzled from finding out
avenues. You are exempting: something in
their hands. Contributions are already exempt.
Your magnanimity was not needed for volun. '
tary contributions; as I have already said|, they
are already exempt. If you want authority,
I have any number of authorities for that
purpose. The point for consideration is that if
you were indeed motivated in this Bill by
making available in the hands of political
parties larger funds by activities which
were legitimate in' their hands by sources,
which sources were valid in their hands,
then Tam unable to understand why you;
are inserting this clause 2B. Sir, Ihave
had the privilege of working' with the
Finance Minister when he was a private
Member. He was one' man I found who never
wanted any provisions that would put other
private morality or public morality to a test,
which will jusrt collapse under a pressure.

This is , sort of provision, this sort of
enactment, this' sort of prohibition, you are
bringing" in, where you say that you are bring-
ing these provisions because they are in
the nature of disguised donations made with
the twin object of circumventing ban on
company donations and for securing
deductions in the computation of taxable profit.
May I know: Is there any ban on non-company
assessees from giving advertisements, because
once upon a time the view was taken, utterly
erroneous view, Jthat an advertisement
givenin a souvenir taken by a political
party was the same as contribution given
by a company or by any asses-see. These are
naturally two different concepts.
Advertisement is art expenditure wholly
and exclusively for purposes of business. The
Bombay Hig'h Court in a judgement clearly
laid down that these advertisements and
even contributions thall
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Slave been laid down are absolutely walid,
provided you disclose them in you, profit and
loss account. When :;my party banned company
donations, I called it a measure of hypocrisy. '
When you bring forward this sort of measure
specially by this Finance Minister, I would
call it sanctimo-.Tiious humbug, because this is
opposed to his conscience and it is opposed to
what he has preached all his life, and -utterly
untenable for all thait he said ;*11 these days.
My submission, Sir, is: Whatever may be your
justification :for exempting interest on
securities, mwhatever may be your
justification 'for exempting income from
house property, whether or not without any
ceiling, if you are really anxious to -allow the
sources remaining in the hands of political
parties, for God's =;akej, consider whether
you should Insert this section—Section 2B.
Your apprehensions are ill-founded. If ad-
vertisements are inserted for purposes itlier than
business purposes, . then there is sufficient
power in the hands of the Income-tax Officer to
disallow this expenditure. Why the insertion
*mof this new section, which contemplates
complete, total ban? This sec-'tion contemplates
complete ban. This section reads:

"Notwithstanding anything contained in
sub-section (1), no allowance shall be made in
respect of j expenditure incurred by an asses-

see on advertisements in any souvenir..."

If it be an advertisement of Rs. 200, Is. 100 or
Rs. 500, it will be disallowed.

There is another aspect to which I -must draw
the attention of the "House. It is this: I do not
understand where was the necessity to bring this
Bill at all? I do not know if any political party
even in the much maligned emergency days was
subjected to any harassment. Possibly it was the
RSS against which assess--ment proceedings
have been pending *:or quite some time. But it
hasnot I
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been harassed. The RSS is the only
organisation with such a tremendous number
of people of that organisation working in the
Department who never allow proper
assessment to be made. The matter went in
appeal.

THE LEADER OF THE OPPOSITION
(SHRI KAMLAPATI TRI-PATHI): They are
supposed to be non-political.

SHRIN. K. P. SALVE: I want to ask th,
Fi'.iance Minister "one question very clearly
and categorically as to whether this Bill is
going t.0 have any effect on the assessments of
the R.S.S. in any manner because a plea was
raised at the Income-Tax Appellate
Tribunal that if certain amounts received are to
be treated as income by the R.S.S.
organisation then the amounts received are
not likely to be taxed because it is a political
party. That plea has been raised. Would it be
open to this political party to say that we are a
political parity and we are ,, appendage of
Jana Sangh alnd, therefore, olur entire
income should be exempted? Such a plea
can be raised. What happens to such
organisations? ~ The, would always claim
that they are working as an ancillary to
some other political organisation. My
specific question is about the R.S.S.
organisation because it has been held as a
fact that the income of R.S.S. ig not covered by
Sections 11 and 13. It is such a
powerful organisation that with all the might
of the Finance Ministry and the entire power of
the Government during the emergency, they
could not assess that organisation. There
large number of R.S.S. volunteers who
have infiltrated into the Department. They
scuttle the entire thing. I expect the Finance
Minister to . be just fair to his Department and to
the revenue and to tell us whether as a result of
this the R.S.S. is going to seek any relief of any
nature whatsoever.

Sir, the wealth tax is sought to be
exempted. I do not understand this. You allow
the political parties to amass wealth which is
unrelated

isa
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to their political objects and you exempt ftilem
from wealth tax. May I know what is the
rationale behind :it? I can understand if you
use movable or immovable properties for vthe
purposes of your political objectives in
carrying out your political movement and i'n
aggrandising whatever are your political
ideals. One mecan understand this. But what is
ithe rationale in exempting properties,
"movable or immovable, which are munrelated
to your political objects and ideals? These are
some of the aspects which have struck me.
These are the inconsistencies which have
struck me. The Finance Minister fought with
us for years for this sort of unrealistic
provisions which he .himself is making today.
I would warn him not to be a victim of senti-
ments and of political pressure and more than
anything else not to be a evictim of any fraud
on him to bring about this sort of provision
which is only a premium on hypocrisy and a
spremium on dishonesty.

There is one more thing which I
want to ask him. You have provided
'hat in case there is a voluntary con-
iribution  beyond Es. 10,000/-, the
name must be disclosed. Unless
the name is disclosed, the exemption would
not be given. I cannot understand what sort of
provision is this. If you are serious about it, I
would ttell you that what would happen is that
the, would show the donation received as Rs.
9999/- and it is the end of the matter. If you
are serious about it, then you should provide
that if there are anonymous donations beyond
Rs. 10,000/-, they will not be exempt unless
you disclose the name. This sort of provision
only makes a mockery of the law. If one
person gives more than Rs. 10,000/-, then
.anyone will mention two or three names
instead of writing Rs. 20,000/-Srom one
person. That will be the end of the matter.
This provision -will malign the statute. My
submission is that we should not encumber
our laws with provision which will be
observed only in their breach and w-hich will
have no meaning. I hi>pe
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that the Finance Minister will giv# us
satisfactory replies before he really wants us
to believe that the Bill is so innocuous.

SHRI SUJAN SINGH (Haryana): May I
know from the hon. Minister why these
political parties like the Muslim League, the
Akali Dal, etc. which have not opened their
doors to other communities are being ex-
empted from wealth tax.

| St YR AT (I A :
A, & o0 fag &1 =ew o
£ W7 w97 T st wgmn &1
qqré F@T WA § fF oW A% @
TWATAT I F ATH T HEHILT I
@1 9.,

st weArg @ (IAT A3W) ¢
7g Fg & " !

o wdm SR WqT AT

el S aemar wrewer o

THE VICE-CHAIRMAN (SHRI SYED
NIZAM-UD-DIN): Do not interrupt please.

¥ oft sl SA@ WY FET AH
FAAT AT H G FIEFT ATAAT FATE
5 s adam g‘% | (Interruptions),
§ w1 wam A @ g fv 9T
a7 @ |

ol

# a8 sy § Wwq HEA W
wiTor g g 9T | g wa e ad
A &1 W wad Fy G4 F a9 74909
fqr AT 9FaT &) 996 FAF A K
s wr g FF ST % 73 &1 799
%q w1 AT &Y WES WAl # TET W
g7 fegr & | 9% w49 AT EAT
o 717 9T 47 O frave & 3 6
AT T B w4 g &7 g | S W
gur fie® 25 AE0 q FaA0 T AT
Wiz foasr o 1971 § g1 )
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i w15 o Twdfaw & 2g gur #7
7@ wn ) qg wx § R 1969 W
SE FEE T OHIT 1971 F WRET
AT ZAT AT OF T A7Fee TAHAT
F AW G¥ TAFH 29 HAW A G
& fraT ooy fF 2 w7 w19 51 3EE
% % feamw zfz wwdaEs g4 &7
faar siir &1 wad we AT wm AT
FHEI STAT T WA | THRT AAT
%g gan o el A et A Afaf
O T7 HIT ATE] FAAL] B SHT
famt i | & wmiw o sAww &
gl & #wi7 foor sl 3 w05 51
1971 % =8 9F77 W= famr ar foaay
e wigal § 7 7 w7 afafwd %
sTew< F141 f7ar 7 0

They were never published. I know for a
fact that they were never published.

g @ ¥ IUC AR H 1974 H w7
IR FT A dur fEAr o g
O ANl % 97 F F7 AW F 7 )
i ! qw ¥ 3 zbm f§ e
JIE AT T SaT ¥F F3 &1 JEAw |
YHH FIE AFAT AG EOT ) WY
v & at fomsr ars mfaar # sae,
ar ST A5 AN T OFET &7 EmT
it #uq qral %1 = fewa & 3
aam g & for v & 3 FEEALIO
FA 2 WIT ww AT AT AT QI AT
WUEHT FT TE P, FAR!] FIHATETATL
FeA F1 AT saraa Afad | § qurd
Za g wv wreaw fafase wgea o
foia fewra & wma ag wEwm far
g2 1 ag & fear s wfed
qr |

S FEUATA A : WAL TRT T
@ FTEeT & d2 ¥ d@r gd

g
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ot wglW 9WIT WigT : A9g "w
w FgAT & | afaw Az frwwr awr &
qE qAFI AEH F |

zafad faamsT a7 st Tiw &g T
2 a7 foega whl w=w & 1 afz OF
fasme difafesa ot #1 a9 F o7
wiiee # 27 @ g\ dt uw wee
ara A1 F Az frEEr | g arw
F i w1 5@ 1977 W A
wE ZHT 41§84 waw 9@ F Tw@C
¥ oarz=7 5o & m@= W) 9 Zan
o f5 7 wge fowr @ f5 owaw
U & fer & 25 gwv, 30 9
sa fam a7 7 zEwr @ Swr ow
F0 T awar ! Wi g W oA
oAt ¥ AT A #7 a1 ag wf
TATE qEN 2 | BRA WA oW Ararerdd
1 o= fear 8 1 & ow are fer Wy
WEIEA BT AW AT 1 ana
AET 7 UF AW HIT FET | AR
o UHe F MW foar F sEE T
T| Tel & 5 amzd Shwg W 57
q W gid & Wi ag A fasga ad
2\ T ag T & Afew 5
g wd wew @ 2 afyw amed
URARANH  FT  FEAEA ZAW
garsT R 2 1 ffadww ol #v
gay weEr ft A e g 1§ s F
fr werifas anne av fows @ews
Faar AT W@t fwar ) § owww F HE
T | g "ot F@ 4r 1 #3F
a2 ..

ot FEOMA T ;WA Lfzar
e

off FMEM WWT KT ST
s gfear &1 1 s 9w fgy 0 A
orer gfear awaz ot Rar & 0 wa
arw § f famr s o =9 T
&x ¥ Aifew gy @ WG @ | us
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W1 iz # e A oord wd ) wE
ag o wrw 2 f feeelt 93w i
FHET 07 F Fifzw 0 BT R g
§T | AF g o W @ i W
mfzai, FmiEa # wwedAr 9 #34
#2 WAy =71 w7 foeelt wAw FE
FUE F wuAT s oF=rE | afz ww
WA T 7 Al G2r-meT g2 § Amar
[T UF TF g1 GrAAT FAT AT |
&t & =T w47 9Ear § 1 S 97
ACATAY F7 78 4 AT AHFL A1
F! ¥ (Interruptions) ATeH Z11 sfgm
& W10 UHe UHo THAT ARATSHIA
& | ag afserw & a7 78 86t 0

Wl FEGwIE VT ARTOE W
ST ATCHET AT R g 9 &
A TR E A TR T A A A
AT HAT B ¥Rt § omyar g 7

ot sEm gE@ ATAT  WITET
gfer w007 amr W1 AT v £ & A
W@WE | WTo UHo UHo FTHEAT HH-
qrdo 2 ufers § |\ cE 4T )
A% AwEd FTa=dl GIT & 6 97 H
oF A7 G I F | IEEY AT oUW
qzfa & 1 fom @ 51 & ™ W &
g% A w1 faaar & § ag G697 659
&1 ZIAT 2 | SHA & W AEar g | 59
WTo UFo UHo F1 ggfa & o0&y waf
gfear & sve 7T @ T9d SamET A
sEveru gfaar § F1€ 72 &) wwar )
gafay so% oieHe F7 qarT 2 F@
& | UF TIE AT A4 wEd FRd &
Ao UHo UHo UF Gifadida oTi-
aranw g 1 uw o sifsn gifafers
qATEEN F. ..

il gFo Fo qYo Hieq : HA GAT TEf
g1\ 7 AT ) g1 ferEdz ATa
T ..
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o} SEW ARTT WAL 2 AH ) AT
URo UHo ¥ THT BYA 91§ F1 UsdAfes

T @Y WAL |

st FeTY TG 7 qifaEwa
STEAEE WEITT W gHo gHe &
T §F AT ATAT HIEq 34T {1
g & fow, Sl s e & i g
sayaTw A & frmg st E
Wy FATATE )

o WA WETT WY : Ferag
0% T WAL ATAT AT 2377 FITTIHT
zaré nifz & fair & 1 &fiw weatt geay
oI SAAT TEF & 1 WAT g A A
AT Y BAT omre fewaT 91E a1 &
for 21Tl Far & wiewl W faen
z__-\‘TT. .« (Imterruptions)

ot FER T8 ;Wi F A g Wt
w7} Zmat qEat fwasw £ ay g g
e
THE VICE-CHAIRMAN (SHRI SYED

NIZAM-UD-DIN): Please do not argue that

way. You carry on with your speech on the
Bill.

ot FEARIG UG © WEIE 9 qaT
qq UF 7I5H fa% §959 £ |

off wEm sew oweT o afz
FewHAT § AW FET FEAT FIET WY
ST §7 S§7 ¢ a1 § 3702qT F1 9=
7 g gu W ASAT g I9F F097
SEvEAT AT EXATE ...

(Interruptions)

I'will retort and I am capable of shouting
as loud as he can.

9 F gw  @W ST
R OWIT 9TW ®T §OETT AV
oy ¥ @1 WMITe gEHe THo
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awAfow &7 & | oF a7% A1 3% -
afe® wrr A gadt AT aeEiaw
Z9 W1 o1 giraey tadr wrfeg 33 91
3@ (79 § 7 797, 57 wia Foag 717
T G AT | STHT W70 TFo UHo §
oA FT AW qumtaw agr WA gEfay
7 @a &0 3% Ira S &R a0
w1t water 7@ IBAT | SAAT AT
FIT & | TAF JIUIT 9T 417 §wq S99
AT Z1 &1 F40 HIK T TG g A
I (Interruptions) T Favey F4T
g2 ag EfF fiewt g@md
Fq TAET  ® W HF w7l
F1 A1 9% (43 § T geam £ AT
FATT FFC TATAT AVET FHY FATC HT
Z4FE ATTo TFo To F &1 K1 T
g™ F1 ®faw w1 T ) afi wiw w5
ot TEL EMET | TATTT AqTCe UHo GHo
IERT AR K owiar sgl Wl

“by all legal means they have fought

-and are fighting. &7 A1 EWIL HwAl
wEmy aar wwd § fw ww wagw
fow 2w 97 & w5 § gzra faqa
FTAG AATE | F AN QIR
T TIE. ..

o FFAL T : W7o T THo
F1 A1 Wle qT§e go & ga7 faar &
THHT T T § ¢

w1 e XA YT qE ATH 92
AT, WIS IR I Qe U § |
w49y & afe 19 faw & s ann
2 98 § Wyvw wE WA AT g g
waent & f 80 wwat g1 129 qife-
oo oo &7 < e w0 Wl g,
TR Fg wwT g b
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Under paragraph 3 of Election Sym-
bols  (Reservation and Allotment) -

Order, 1968. w3y wtory ow wqav
foara &, 39% wiex mmw  www £
1968 FT WiFT wqudt w1 T w¢) g0
St gwal g ) fegr weard wrET &
YT 52 03z & gegT 1% sGTagT 0
sfa 78 famar | ofx ugh o0 weraey
THTERT % 1968 #1 W39 wgq 74%
arz F qrEw o fo oEw! syesT &7
gl a1 faa 57 v wavgaar ofw @
AT 4T | WIW  WET weElgEl .
W o@mEr & 4@ Wi # 0

It can be brought into difficulty any
time,

AT FHIUA A 0T 2 &
afz aET 1978 W 41, 1979 ¥ 939
fear sz gaor a0ET e faar
FEare w1 ST )

oft wewATg @ ; ag W o F
Hio wrEo go ATAT THH 4TC H Fa07 |

Y FEhT T WET A AT
Tg ¥ § Fqoq A€ AT | '

ot wearq O ; {17 faw F7 a4
Frr & fi < ot wow i FC 0T ?

ot Frdte AW 4T ¢ wg qAw
TEFT G919 € . . . (Interruptions)

=t weqarg o e ?

ST VW NAE WG GETT T
T, FEl- G VETATd AT &1 A & 7
g fasre wnas T g o rr?{ﬂ‘fr
T@E. .
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SHRI ARVIND GANESH KUL-KARNI
(Maharashtra): Mr. Vice-Chairman, Sir, the
Bill which has been brought today by the
Finance Minister is an ad hoc arrangement to
meet certain lacunae which have been
observed during the working of our
democracy and the financial gifts which are
given by various industrial housgs to such
political parties. Really, I would have liked
the Government to go much deeper and
remove the lacunae if the Janata Government
or any political party

id its responsible leaders desire that a
healthy and resurgent democracy, should be
nourished and nursed in this country to attain
the maximum benefits for the poorer classes
of our society.

Sir, I have gone through the Bill. What the
Bill now provides is that whatever income is
derived from the assets owned by the political
parties of gifted to them is not taxable. But at
the same time, in regard to the second
provision as regards advertisements, I do not
agree that this provision should have been
here in Bill. What I feel, Sir, is that, in the
world, the democratic forces are under
pressure from the capitalists on the one side
and from the Communists on the other. Take,
for example, the Allendoregime in Chile. We
saw how money power or the CIA crushed the
democratic forces in that part of the world.
Similarly, we see the U.S.S.R. and China
Meddling with... Sir, may I request that there
should be no disturbance?
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I SHRI KALP NATH RAI: 1 am
listening to you.

SHRI ARVIND GANESH KUL-
KARNI:  Similarly, the U.S.S.R. and China are
threatening' the democratic countries with their
brute power. For this purpose, my submission
is that, in this country, we should develop
certain procedures and take certain measures
which will ultimately give strength to the
democratic forces and to the political parties.
Here, all the moral altitudes taken either by the
Janata Party orthe Congress Party or the
Communist Party are out of tune. Sir, after
the Janata Government came to power, various
Commissions have been appointed. I think,
very recently, a case has been filed as regards
the use of jeeps. But after the advent of the
Janata Government, niany elections have
taken place and it is on record in the
Calcutta Press—this might have appeared in
the Delhi Press also—that the same gentleman
who hired jeeps for the Congress Party has
hired jeeps for the Janata Party also. Sir, 1
would say that the problem of supplying
jeeps or hiring jeeps is a very nominal problem.
I am interested in a more deeper thinking by
the Janata Government, particularly, by
the Finance Minister, in regard to this
problem. Now, (the Janata Party is having its
own organisation. Similarly, the Congress
Party is having its own organisation. The
Communist Party is also having its own organi-
sation. Now, in West Bengal, the CPI(M)
Government, headed by Mr. Jyoti Basu, is ruling.
This party is considered to be the radical and
the most progressive of (the forces in the
country. They have also their cars. Their cars
are not running on water. Everywhere, petrol
or diesel is required. Every second, money
is required to be spent to have the political work
done. This is areality. Iagree with Mr. Salve
when he said that this Bill is really a fraud.
Now, everybody would agree that what we are
(talking and what we are doing in the political
set-up or what is being
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[Shri Arvind Ganesh Kulkarni] said by the
different political parties, which are being
called progressive, reactionary, capitalist and
so on, has no meaning to the common man in
the street. Actually, the question before him is:
Democracy for whom? This question will be
asked in this country within a period of five or
ten years: Democracy for whom? Is it for
those capitalists who have money and who use
the politicians like jutrtakis or like puppet®
just as people control Ithe dolls with their
strings? Is it for them I think the Janata
Government which came to power with so
much fanfare and after taking oath before
Gandhiji's samadhi should be fair to
themselves. Similarly, we should also be fair
to ourselves. I think, this quesjtion, democracy
for whom, is a real problem, and if this
problem is to ba solved. Mr. Patel has to go
more deeper into this. Now take the case of the
Birlas. I do not want to take those names
because it is really a headache to take the
names of capitalists, but we are just like dolls
or puppets in their harems. Sometimes the
Congress party was in their harem, sometimes
the Janata Party is tn their harem. The
Communists are also in their harem.

SHRI LAKSHMANA MAHA-PATRO
(Orissa). No, no.

AN HON. MEMBER; What is the source?

SHRI ARVIND GANESH KULKARNI: I
will tell you how. I will quote from ,
newspaper. The Birla factory in Calcutta is
having no strike at all while many factories in
Bombay, Thana and Poona region are having
strikes. We went deep into it. As a political
party in Maharashtra we went deep into it and
we are told that this was the strategy adopted
by the political party in West Bengal, that
their State should be very quiet, safe for
investment not only by the Birlas,, the Tatas,
the Mafatlals, the
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Singhanias, the Goenkas, etc. but even the
multinational concerns. That is their strategy.
Whom are you telling? For Heaven's sake, do
not argue. I am talking on a very firm ground.

AN HON. MEMBER; What does show?

SHRI ARVIND GANESH KULKARNTI:
Take the example of this Modi. He has
supplied the funds to the Congress Party and
he is supplying through another brother funds
to the Janata Party. I am requesting all the
political parties to apply their mind, the time
has come when not only the Capitalists of this
country but of foreign countries also are going
to-play a dominant role in the democratic set-
up of this country. That is why I say that if the
democracy has to be really protected, the
capitalists' onslaught has not only to be met
with equal force, but there must be a frontal
attack by all the political parties to demolish
that capitalists' onslaught.

There are very many other
examples. [ just cite one example. It was
reported that in Azamgarh elections  jeeps
were used by various parties. My party
has no resources now. My party is really a
paupar party, butatleasta party on niy
right has used them. But your party has also
used them. Wherefrom did you get the
jeeps? Please tell wus.So, preaching of
high moral principles, giving sermons to
other political parties, have no meaning.
Every political party knows what game is
going on. Whether we know it or not, the
man in the street knows it very well, even a
rikshaw puller and a tongawnllah  knows
what you are doing. Again 1 am
submitting through you. Sir, to the
Government and to the Finance Minister that
such-preachings will notroot out the
corruption in the body politics of the-country.
Now instances are not lacking. Various
Commissions have been set up.  Various
enquiries are going" on. You will appoint
many other
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Commissions. But every item and every issue
is politicalised through money power. Can you
say no to it? Money power is politicalising
every legal issue, thereby the faith in the
legality and the legal standards of this country
are being eroded. Therefore, mwhat I say is
that if the Government really wants to apply
their mind t'j this problem, they should follow
the example followed in West Germany, in
Italy, now in the U.K. and in France. This I
say because you have to provide for money,
we know a Lok Sabha election costs between
Rs. 3 lakhs to Rs. 6 lakhs. Giving fraudulent
returns to the Election Commission is not
going to deceive anybody. One has to be very
careful. Rs. 5 lakhs to 6 lakhs are spent per
person. Where the money is coming from?
How many crores of rupees are spent on
elections to Parliament, leave aside the
Assembly elections. Take a dedicated man like
my friend, Shri Madhu Dandavate, a professor
and a long-standing patriot. When he fights
the election, where is the money? He got
elected; he is getting elected. Right from the
time Shri Nath Pai was there, this seat is going
to the Praja Samajwadi party.

AN HON. MEMBER; He is an exception
in the Janata Party.

SHRI ARVIND GANESH KUL-KARNI: I
feel there are many exceptions. It is not only
Prof. Madhu Dandavate. What I feel is that
such people have no chance of getting elected
in this country if this type of balf-heart'ed
measures are brought.

You can have another sugestion. Sir, I
make bold to suggest that Government should
provide funds and there should be no, what
you call, fraudulent business. You can Put
down a minimum number of votes to be
obtained by a candidate if the money is to be
reimbursed by the State machinery. You can
do that. You can say that unless you poll 30
per cent or 40 per cent—whatever you may
like—of the total votes polled,
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you will not get reimbursement from the
Government. This is the minimum that can be
done.

THE MINISTER OF RAILWAYS (PROF.
MADHU DANDAVATE): In West
Germany, it exists.

SHRI ARVIND GANESH KUL-KARNTI:
Yes, Government must apply its mind to this.
I know it is not only the Government's job.
There should be cooperation from all our
political parties to the Janata Government to
make the elections clean, or at least to make
the system a little foolproof thereby the
merited deserving and your candidates can
find a place. Then only the body politics will
be healthier and more healthier and all these
attempts of the industrialists why are really
playing on us will be stopped. I have nothing
more to add.

SHRI LAKSHMANA MAHAPAT-RO:
Sir, while introducing this Bill, the hon.
Finance Minister pleaded that it was a very
non-controversial  Bill. He gave the
impression that it was an innocuous Bill,
needing not much of a discussion. He further
said that in a democratic set-up, the political
parties should have such a set-up and it was in
their own interest that such a measure was
being brought. If their incomes were drained
by taxation, then nothing would be left for
them for their own use.

Sir, on the face of it, one cannot have any
quarrel with this type of a provision that is
being sought to be made in the Income Tax
Act and the Wealth Tax Act. But, Sir, is it
really with the honesty and sincerity of making
all the political parties in this country have
enough money for themselves and to carry on
their political work that this Bill is being
introduced here? Somehow, I have my own
doubts. These doubts are born out by the fact
that ou, experience during the past few
decades, after we got independence, has
been something



283 Taxation Laws
[Shri Lakshmana Mahapatro]

which is not only bitter but which prompts us
to take , different view of this particular
statement of the Minister.

Sir, because of some events that ecame
about, the whole system of administration by
the Congress Party, whose monopoly it was to
rule this country all these years, was reversed.
And possibly the Janata Party feels that with
all the big five, or sometimes it is becoming
the leading two— Shri Madhu Limaye and
Shri Biju Patnaik—they will be able to sink
their differences and carry on as a united
party. And, therefore, like the Congress they
will, also have a spell of rule lasting over if
not thirty years, at least a few years. That is
how they feel. An" to secure that it is
necessary that it should be there as a political
party with all exemptions from income tax and
wealth tax. Therefore, they think that a law is
necessary. Therefore, a law to serve the
interest of the Janata Party should be passed.
The efforts are to see that they remain united
and try to rule for as long a period as is
possible. That appears to be the driving force
for such a Bill. It was not for parties like the
C.P.1, or the C.P.M. or parties who have to run
to people for one rupee or two rupees for
making up their funds and run their political
work that this Bill was ever brought.

Sir, you find one provision here to which
reference is being made by different friends,
provision about donations of Rs. 10,000 and
above. If the name, address, details are not
given in the returns they will not be allowed
exemption on that score. You will have to
give details if the amount exceeds Rs. 10,000
in a lump sum. Whose good fortune would it
be except that of the ruling party?

Sir, you remember the President's Address
that was delivered immediately after the
Janata Government
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was formed. This has paved the way for a
two-party rule. Therefore, it is either the
Janata Party rule or the Congress Party rule.
Who else is likely to benefit from such a
provision? The Janata Party is ruling at the
moment. Or if such a bad luck, comes to them
as it came to the Congress party it will be the
Congress party ruling again. That is how they
feel. That is why they put it in the President's
Address delivered in their first joint session.
This has paved the way for this situation. That
being the position they are interested to
exempt all these donations which they expect
will be there in a very big number for them.
Therefore, they should be exempted. They
have to give the names only. Therefore,
somehow it smacks fishy. This particular Bill
in spite of the fact that allowing an exemption
for parties like ours is something which is a
welcome thing, was inexpedient: They are
saying they are watching everybody's interest.
It is really their own interest. Nobody ever is
interested to do something which is not for
their own interest. However, much he may
plead that this is something of a uniform
measure that they are bringing and everybody
will be benefited—there is no point in any
body rising up and quarrelling over this—I
am yet to be convinced about this. I believe
that this is only intended for the Janata Party
and, if good luck favours, the Congress Party.
They are the persons who are having" the
most of these donations.

Sir, I do not go by speculations or by
imagination. Here in the morning Comrade
Bhupesh Gupta as referring to the Government
statistics that they have been supplied to us by
the Government. It was my question dated 14-
1-77, Starred Question No. 7. And since the
Government had given some assurances they
have given us the list. If you see the list — it is
a big list, no doubt; this was for the period
1975-76 and 1976-77—you will find big
amounts paid by com-
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panies to the Congress Party and various
organisations towards advertisement in their
souvenir etc. during the period 1.1.74 to
31.3.74. ltis avery biglist. There you find
amounts which go up ty Rs. 35,000, Rs. 40,000
in one payment. There, you will find
amounts which go up toS5SP.M. Rs.
30,000, Rs. 45,000 in  one payment; and I
have also been able to see that there are
amounts which have been given to the Jana
Sangh when it was put in power.  There
also, itis Rs. 3,000, Rs.. 4.000, Rs. 5,000; in
one place, itiseven Rs. 11,000. These
are the figures. If that could be the situation,
in between 1.1.74 and 31.3.77, how
could it be that alter 31.3.77 when these
people came? And who knows about it?
Certainly, they must have been able to
perform very well on that score. They have
been able to get possibly record donations.
That is why there as a speed in bringing about
such a law. Otherwise, I do not see any
reason for it when there are very serious and
important things pending and deserve the
notice of the Finance Minister—inflation, price
rise, and so on—but nothing is being done
though everybody is shouting about them.
He tries to say thing this way or that way.
Even about income-'. I shall shortly be
presenting to you figures from the material
that has been given to us in this House, tax,, I
shall shortly be presenting to find that he does
not geteven one minute's timeto bestow
attention upon these matters, but he is serious
about exemption of income-tax and weaHh
tax on donations to political parties. Which
are the parties except for these two parties
which want to rule, which can have wealth
accessible to them and where this exemption
is necessary from the assessment of those
particular political parties. These two
exemptions, i.e. exemptions in income-tax
and wealth tax, no doubt, will also do
some good to olher parties like ours, but the
real benefit to be derived is by these two
parties.
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As I was telling you, I will be placing before
you that it is only today that we had a question.
Question No. 1037, as to how the income-tax
matters are being handled by the Finance
Minister. This is the question of hon. Shri
Mulka Govinda Reddy It says: "the amount of
arrears of income-tax outstanding at present
against the first twenty large industrial houses;
the amount of arrears of income-tax
outstanding against each concern of the Tatas
and Birlas; and what steps are being taken to
realise these arrears?" If you see the answer,
you will find that not only is it said that much
of the material has not yet been collected, but
also that, on the basis of whatever information
..» they have been able to collect in respect of
the 20 large houses— IV Birlas, Mafatlals,
Singhanias-——-as on 1-12-1977, the gross
outstanding income-tax against these 'first 20
houses is Rs. 1733.70 lakhs. (Time bell rings).
What? The time-bell: Or, . was it indvertent?

THE VICE-CHAIRMAN (SHRI SYED
NIZAM-UD-DIN); I want you to conclude.

SHRI LAKSHMANA MAHAPAT-RO. I
thought it was accidental.' I just start™.!

THE VICE-CHAIRMAN (SHRI
SYED NIZAM-UD-DIN: There is a. list of
speakers. They all have to participate and
only one hour and thirty minutes are
available for this.

SHRI LAKSHMANA MAHAPAT-RO: 1
know that because I am a member of the
Business Advisory Committee. It was
announced in the House and it has come in the
Bulletin also. But I happen to be the fourth
person. I should get, if not more time, at least
nearly that much time m as was allotted to
some other Members.  That is what I plead
for.

THE VICE-CHAIRMAN (SHRI SYED
NIZAM-UD-DIN); You are getting that
much time.
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SHRI LAKSHMANA MAHAPAT-RO: So,
this is what he said. It is an amount of Rs.
1733.70 lakhs as *.he arrear outstanding
against them. And what are the measures that
they have taken? Very unhappy and unsatis-
factory measures. As far as tha measures are
concerned, there is also a question put by Mr.
Kalyan Roy, who pointed out that there are
many, many cases of these people being able to
dodge and yet the Government feels—I would
not say, impotent— ineffective in not being
able to realise that money. The result is that all
these amounts which are against them as
arrears for many years, from five to seven
years also in some cases, they are able to keep
with them. They exploit the workers they
employ, they exploit the consumers by
charging at exorbitant prices over which the
Government has no power to control and also
the country because they do not give the
money that is due to the exchequer. That is
how it is going mon.

Then, Sir, going through some of the
questions of the 25th, this is the question
which we put, and the reply is very interesting.
This is again on income-tax. regarding the
arrears of income-tax due from Dr. Jayanti
Dharma Teja, a very good name; it has come
many times before the House in the past
decade. Since he happened to be my senior in
the same college where I studied, 1 feel that |
should also take his name new. The question is
regarding the details of the arrears of income-
tax due from Dr. Dharma Teja and the steps
taken to realise the arrears. According to the
reply that the Hon. Finance Minister gave us
on the 25tn of July—the question No. is 637—
the income-tax arrears due from Dr. Teja as on
31.3.1977 were 4.87 crores. It could not be
collected, and he could manage to go.
Regarding the steps taken t, collect the money,
the reply that was given was that they had
some compensation to be given to vthat
gentleman, and the compensation
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with interest etc. etc. comes to Rs. 3.
something crores, and that the Shipping
Corporation of India has also to realise
certain dues from him, but that the Income-
Tax Department and the  Shipping
Corporation of India have agreed to divide
that compensation in between them. Will it
make up the heavy arrears that are there
against him? What steps were taken during all
these years? He was in jail; he was with you
all this period, and, therefore, he could escape
without paying you a pie.

Similarly, this is another question, No. 646
of the same date, regarding the number of
cases relating to income-tax pertaining to
companies belonging t, the Mafatlal Group. If
you take group by group, it would be an
interesting study. Therefore, we wanted the
Mafatlal Group. He says that the Mafatlal
Group alone has the total income-tax arrears
of 23.81 lakhs as on 31-3-1978.

Sir, again going to the Birlas, I was telling
you how they are interested, and I am naming
these people because they are the best donors
and that is why they are relevant to the Bill. As
rightly pointed by Shri Kul-karni, I have
enough information that while one brother of
the Birlas " speaks to the Congress people and
gives them help for fighting the elections and
for other needs, another brother speaks to the
Janata people and helps them. The same is the
case with the Mafatlals and so many others. I
cannot give you the namf. Similarly, the big
houses, you will find, divide among themselves
the parties. Sometimes it so happens that the
younger brother leaves one party and goes to
the other party, while the elder brother does the
opposite of it. It has been correctly said that
they are the donors. They are paying. They are
able to manipulate in ruch a way. They were
having the administration of the country in
their hands, all these days. They are not
showing their accounts. Nor is it necessary
that they should give
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return showing their names for getting
exemption. Yet things could be managed.
Therefore, Sir, again the Birlas .

THE VICE-CHAIRMAN (SHRI SYED
NIZAM-UD-DIN): Please conclude now.

SHRI LAKSHMANA MAHAPAT-RO: 1
am just closing. Then again there was a
question on the 18th July this year, Q. No.
168.

"the total amount on account of taxes
outstanding against all the industries of the
Birla group at present and the various
heads under which they are outstanding;

the names of the family members of the
Birlas against whom income-tax arrears
are outstanding, the amount thereof in each
case, etc., etc."

The answe, is:

"The requisite information is not readily
available."

This will be always there. Mafatial group—
information not readily available, but as far as
practicable, that was the figure. Birla group—
information not readily available. Sir, nothing
will be readily available as far as the Tatas are
concerned, as far as the 20 houses are
concerned. That is the relationship of this
party and the earlier ruling party with thi3 set
of people. Therefore, whenever Parliament
wants some figures in relation to these
people, the Government does not get the
figure. But here they have said:

"However, as o, 31-3-78, gross income-
tax arrears aggregated to Rs. 6.35
crores."

This is in respect of Birlas. Sir, I have
umpteen number of instances. You are
ringing the bell now an<j then and, therefore,
I will not take up much of your time by
quoting all the figures. But it is definitely
certain from whatever I have stated—and 1
think you 833 RS—10
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will agree with me—that Birlas and Tatas do
not need any exemption. They are persons
who know that there is no law which can bind
them. (Time-bell rings). Therefore, this is the
grace that is being shown to them.

Lastly, there is one thing that is said in
relation to this particular Bill and that is about
advertisements. [ began with it. Dr. Ramlal
Parikh had puta question about this
particular Bill earlier and whatever was said
there was said by the Finance Minister when he
introduced it- The main thing which
attracted the attention of the Government was
the souvenir, advertisements, etc. Sir,
there isa law which says that if a particular
amount is given for advertisement for promot-
ing trade, then it is exempt from tax. Under
cover of that, they had been carrying on all
these years and they had been able to have
political parties within their stranglehold.
Sir, to assess the extent of their stranglehold
on political parties, I will just give you the
figures. From that you will be able to
understand the position. Tam mentioning it
because w, are interested in a democratic
set-up, in the smooth functioning of all political
parties. (Interruption)  Of course, I mean
"we all", including you. We want to be
free from corruption, free from  the
machinations of these imperialists, the
monopolists and also the MNCs. Therefore,
the magnitude of the problem may best be
realised if I place before you the figures. The
amount given to the Congress Party alone
in 1974 was 10590.4. The figures are
in thousands ofrupees. It rose to
14260.64 in 1975-76. In 1976-77, it was
75086.3. Thisis forthe Congress alone.
As faras the other political parties,
including Jana Sangh, are concerned, it i
877.8in1974. Then it came down to
134.2 because it was the Emergency period and
they were in jail. Therefore, nobody wa
collecting; they couTcfnot go and collect. But
in the latter part of 1977, when they had come
out, they could collect and the figure rose to
401.
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All these figures are in thousands of rupees.
Therefore, that is the extent to which these
people have been donating—crores of
rupees—in the name of souvenir and
advertisements. It is good that a prohibition
has been put on that and...

THE VICE-CHAIRMAN (SHRI NIZAM-
UD-DIN): Please conclude.

SHRI LAKSHMANA MAHAPATRO:
...we should be careful to free ourselves from
that so that we will be putting up a good
image of political norms and political habits
in the country. Otherwise, a democratic set-up
in the stranglehold of these people with their
habits, is not something which would be
desirable. Thank you.

THE VICE-CHAIRMAN (SHRI SYED
NIZAM-UD-DIN): Mrs. Noor-jehan Razack...

PROF. RAMLAL PARIKH (Gujarat) : Just
a moment, Mr. Vice-Chlirr-man. A reference
was made to me by the honourable Member. |
never said...

SHRI LAKSHMANA MAHAPATRO:
You have not said; you have put a question. I
said a question has been put and a reply has
been given about this law. That is all.

THE VICE-CHAIRMAN (SHRI SYED
NIZAM-UD-DIN): That is all right, please sit
down.

PROF. RAMLAL PARIKH: I have been
asking for exemption from tax . . .

THE VICE-CHAIRMAN (SHRI SYED
NIZAM-UD-DIN): You both can discuss it
outside.

PROF. RAMLAL PARIKH: No, no. I want
to clarify one thing. I did not support
companies giving advertisements to political
parties. All that I said was there is nothing
wrong in their investing in securities which
are
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approved or the other landed proper
ties provided in the Bill. I did not
support ~ companies  giving  advertise
ments, j

THE VICE-CHAIRMAN (SHRI SYED
NIZAM-UD-DIN): Now, Mrs. Noorjehan
Razack.

SHRIMATI NOORJEHAN RAZACK
(Tamil Nadu): Mr. Vice-Chairman, I welcome
this Bill. I stand to support this Bill for the
spirit behind it, the spirit of providing some
assistance to political parties in the shape of tax
exemptions for carrying on their political
activities. Prima facie the BilT appears to be a
reflection of the democratic spirit of the
Government to ensure that political parties are
not hampered by taxation measures in
purposeful utilisation of their disposable funds.

It will be a truism to say that political
parties play a vital part in the development of
a country, economically, politically and
socially. These functions do not begin or end
with fighting elections and striving to send as
large a number of their own men to Parliament
and Legislatures as possible. Their role is
much more. A party iy a vigilant group of
dedicated men who study intensively the
various problems facing the country and
engage themselves in constructive discussions
with the affected people and arrive at the best
method of projecting such problems and the
solutions thereof in the councils of the
country. Their role should not be one of
capitalising discontent, not a cheap method of
rabble-rousing, not one of manipulation
according to changing winds, not one of
capturing power for the sake of power. Their
role is nobler not only as servants of the
people but also a; educators, guiding them to
lift themelves out of the morass by using
appropriate technology. They can also set an
example hqy'certain harsh situation can be
turned to the good of the people, by
themselves demonstrating in the field the
virtues of hard and dedicated work. The

party can
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also render useful service by carrying on
investigations into the activities of the
profiteer and the smuggler and exposing their
misdeeds. I am not sure how many parties in
this country live up to this role. But few will
deny that the performance of such a role
demands considerable funds for the party ior
building up a vigorous and determined cadre
of workers and also a useful research and
development organisation. To parties having
such objectives and methods of work flow of
funds will not be a problem. Contributions
will come aplenty and the value of the present
Bill under such circumstances cannot be
underestimated.

It will idle to deny that funds to
political parties carry with them an
aura of illegitimacy. While contribu
tions by honest, hard working people
are welcome, donations from  un
scrupulous tycoons and foreign agen
cies destroy the moral filSre of the
party. It would have been eminently
desirable if the whole issue of contri
butions  to  political  parties  were
thrashed out in an all-party meet and
a  comprehensive  legislation  brought
to regulate such contributions. With
parties  functioning according to the
concepts which [ have outlined, the
political ~ atmosphere of the country
will become so mucbTthe cleaner. In
such a case, the parties will not be
mere political parties but bands of
dedicated socio-economic cultural
workers inspired by a common ideo
logy of bringing in the greatest good
to the greatest number. A spirit of
healthy  rivalry  will  develop  and
catalyse all actions with the supreme
motivation of transforming the lives
of the people, whom we swear by,
into meangingful essays to lift them
selves by the bootstraps. Sir, before
concluding my speech, may I ask the
hon. Minister for Finance the
immediate  necessity  for this
measure before thinking of a comprehensive
legislation regulating funds to political parties
I hope the Minister will also tell the House
which are the parties that are maintaining
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correct accounts and paying their taxes
uptodate.

Sft YU AT A1EE ¢ (FALHIW) ¢
IUEWTSTE  WERY §I, g FNEA
fafaat gmes fags ma § masv
otz gawe afafmal § dwga @
¥ fg. ..

ot mfae worwr gaEFwi o AT
SrsT ¥ TR AT W E

st et WEE ;o BT 91T
17 AT FHEd € |

wreaT, ag fagvs ¥ Tm@ar g
£ forer wraTHT F A1G ATAT T E F
qrEG W T@T WG A F | AT
Zart Xo7 FT A Ty At § I
wfaafz & fan soi =nfrm & fag,
waT® Wiy g2 v ¥ o, ag Feaaw
avfare 1 2 1§40 F guear g e faw
Wt ¥ g2 i qre sear oEf ¥ o’
arec %, ww @ foe¥ arga F wfa s
gataaT § 77 wir 7@ &, Wt o B
wt, St aagg YAt frae v= afa-
17 @ & s g o w=ifw 3w
qrEAHT & FUT AE 3% F A 39
fordrs & ag arg oy gArT g & e
za% fam o frwr gore &7 qraaT 2,
fir ag frer 917 & qF FTwTe AT O9-
drfas zar w1 wyathm fear g,
aifae frat o1 9 feg avg & saar
¥ @A IW oATd F oTEN A A4
fpar A, &5 ¥z swar ol 3
#1 gt g€ ot §, 73 g 9EnEw B
|14 g 9121 FT9 ST 24T 8 | ATFAT
qEA FT AT FY AETT AR 2§ AH AT
F1 5@ w3 g g, a1 sar ot
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[y wArH AT A7)

¥ getzarT ¥ faear soar gwest far,
foraar &= frar =0 9 & 73 R &
forr 72F 2, gv =afer straar &, &ren
For STAT & | A% A2 Frary aarf F
FTAA 2T, IALqIH A Aqw
TAHT FT UF FAN F AT A3 F
famg w0 F7F 9719 30, 9AH FFaar
gyt & fawar staar ot T, gaar far
S FATT 9E F G FT | wqET
TAH WL 4T ag & | AfEw qarg F
fraar war = gar o faadr Sfiw
wrfzar t, forg T & Staar et
Fami J S o, g@ed @ A,
mifeqt &, ag staar &1 giEi & qrAa q
feTr gar agi & 1 57 T FT FATT HATE
g1 awar & Hfp S aen & S wrwAifas
qAT FT I T 9% IHF ATHY AT 2
I 97 97T A4S AT AT AFAT § AT
oAl g W qATT FAT  ATIATR
# | ZATE FAFIT AEF ¥ g A4 a9
Y W@l 73T, @y gl i waar wEt |,
# aagr 3 T A a7 I ga9 Anaq
AT, 50 TTG HIAT SAT4T, ATE oAl
FOT gATE FETH § FAH WY AT T
& 7T T% AT T AT qTIH AT FAF &
g u fag &3 ¥ s=2im aqar 9 &
FH FTAT 3T T (747 717 w@fs =w
qret #7 waTAT &) 9= g o ) afea
gy 9@t & 9T wrAw a9 g, Farr
JAT & qre. . | (Interruptions) #fFa
aF ST ¥ wwdT F 95 fovar faar
AT, # A7 FgAr Ivgar g fr gafag
4 9% AL 3W AT urar g fw
agt % wrsfifas ga... (Interruptions)

ot gefa waw gEsit ;. gy
arfafzea gimiz & wdr wifafzeer
.. . UUnterruptions)

|
|
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off IR AT AEF Y ATHT J@T
Tzt AT wiE 7 T F fra e grosy
wrfent 78t awdt @ vog 97 9T w8
5% ardn TEY 41 | Al qreET, |
A 97 qET K AAIGFAT, § FF—
YA g e
AT T 9 FIW 7% | 7 A1 K
aagm T g, w4 fastt 7 &0 few g
F FEAT TEATT 97 9 Q04T 4T,
FAIY T ATES 41 TH 6 9H F
HIT agT A &, FTHIT T FaO097, FATY
qréf F st afFT gawr 718 Freafas
weq Al 8, W% ArEAfaw qar7 ad
qZAT & | TART TEA AT FAHT HWT ST
gfaara 7gaT § IAFT FIE A9 TE G
qrar &, 39 SfaFd 1 "HEAT arer
Srar g | AT T 37 AqET S 9
gwar 2 faasr g7 Zo F "o waar
AT ®1 41T 81 | 39 97 AT
G JTFT FL, GAT FIAT AT AFRT )
T AT THE A FS 17 37 77, F=ar
% 9T TF E2T1 2, 10 AT 577 aF
973 4% 14 A9 ¥ A5 Al 7, FAT
qT°% HIEd 7 937 H¥@ &7 9 #al, #
FaHT IFIAT TE TgAT | FIE OHA-
s @7 war Far Far w@w, fr
safam 7, 27 fadiq &, geqrr & a1 Fo94)
& a1 HAF THICH A7 F 57737 9 57
AT FT RIT T HFAT §,899 97 ®iE
sferen w21 awar & 1 gudl a7 @t
97 9T FATC AL eqifewdl & IFT9
Q. SiFae qamar w1y g v 58 9=wr T
feqr g, T wEOEE f ¥ oaga A
weHY §, 99 TN & AgA § 797 & o1 AT~
W AAC-HET qAE-TE fAsrad
2, gwrmaar wgrfee fAEed g,
gafea-1a  #/IT gET 9yaa g A7
a5 far a1 ga 41 € faamAi 5

wfeg a1 ga% adis ¥ | gawT F1f fgara
fama stami 7 araa 741w 5 f5a
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THETTH 10TH FT THAT-09 99 @18
w1 ST 1 v are aga wewr faam
2 | 9= 3= &1 fawre o g 9
F 913 o guT & | § 9T Ay 77 A
STEAT | AfT qETH gATITeGa Wi
earfewm st fafws wroeitfas o we
wnr forprerdr &, vt P fe o <3
g | 97 9% &7 qF TE I FHAT &
wafs wraw & fr famoa #9737 22
Fwfagl &1 &, SEW T HTT T
F7 ¥ fad & 1 urer gfvear eat fafag
AT F AT edr dEw & ow=T
AT TgAT & | A1 T AF1T 7 w7 Fammow
TFA AT JRT AT € 3, § wwwar g
frefaradi & sivag s s1or &
foar ar wzr & fr gwit @ & s S
#HTT T %€ Ifaaea 7T qFgH F1Aw
T E, A5 WALH FA9 Al B
g frz % aeart w7 & ford i wegen
fred ava 93 maga WU ¥

AT IAHT AT & AT AT T
wTaT %, 3% g 99 Afawre § 1 afew
FT AATATET a<rd q e g 5
WY qTE 7 I €, 99 Sfaw aren
gareatiga w3, g4 wATfae faar s,
Ty Fifed fFaT saa, saF FETami
FI @if@d fFar s | o 7 A g
7z ZALfam AT adf g, vaavqd
FIUT FAT FT Hlo ATo MTo & FIHA AT
wR

gz AT AREIT 7 SAAT F qraN
femamat f #to dfo wTdo & FF-aT
wfusral, #Awfzrz  TEdC SHH A,
ozt av f5 @wlzdez meT & 5rew-
gea FAT 1 g3 ARl w1 gafam &1
& | \NY 9" THIE HIAAGT H AT g ar
F wga & o gy o1 dar 3977 g faar
2 | Faq dYo dYo WTEe F L F AR 4T
ata F¢) 4 gaw @Ay | afEa 92 T
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&l &, 77 78 & Y Fop wrarer F Fay 9w
@ | A1 HIEET T AHCHT GO
foa o <@ T &, S SAwe A e FOr
F1 ugg+a faar @1 wr §, 399 arw

grearga fadmm

qAT FAqT 9EF 77 wweAr g fw
faerer &dv & 5a Frg F7 aew ww,
ar gu faw w1 & srawy gE & fF o
a3 § TR s o & mw § qyw
"l F 9@ & are & gty o faar fw
BAF! TEA-EFT FT GET AR E |
afwa ag 19 femrzar wmary 7 1 9@,
1978 & BT, f5z 29 sw@rs, 1978
#1 0% 933 =7 § ol | § 77 Faan
argar g fx fam asit & f5 77 am
ard wed § 9% 47 a7 99 4 fv wfa
ATE AT BT W FlAE AT AT AT F
qar w2 fr &% 9F gifaw faar mam
7g ata auw & "9 we fF FE
ug e NAF g€ | 99 faw vt wqw
AT F YA T A0 A (o7 BT FGTH A
gargwda fmam s frenfadms &
gIaT AW FT SFarieaT av41 ®1 937
FVAT ATEA & |

# o & Fg wgar § frow
xR § #5 Fgvaa qrgw &1 fafaas
A A1 frar, afes gata & @
a1 a1 s & srsr st g B
fFanmmam e i § fa wfa
FETE & HrEA a7 31 @27 & fam 8%
garen w99 97 § faan € ) & o9 9=
&1 UF WA 92 &91 |Agal § 9 79 26
qATE F1 AT A1 fermr @ —

I quote:

"I would, therefore, request you to obtain
the consent of the Chairman to raise this
matter...I would further request you to get
the two letters and they will prove my con-
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[ garer @ qr34)

tention. This letter is dated 8-2-73 of
VIII 1ITO. AIV Ward Bombay to his
IAC intimating the los; of file and the
second letter ~ is dated 14-3-78 of IAC
Range IV Bombay t, CIT Bombay VIII
informing the loss of file.'

T D T ERT veanm ¥ fax
A fa waAt F ¥z faar wrgw off @
7T fFT TIFTT 7 390 @ a7 §
ferar @ 1 78 oF aga 731 aifay gy
foer w7 #T @ E Faw 99 HAr Y
aary & fae 7@ 7@, wx gaw w4
¥ qa, 1 AT °IE e A & 9
q717 § I 40 frar o =@
Ao Tro T AT At Hf 7T 71 7t 3
#rraT ArfeaT 4, quaie 73 oF
fray syaAt 77y Fy e frar 8
F LAY &7 A Famar qan 5 ag ua
7% 9 % fAT AT (Interruptions)
star B ardr fra a=d & ansd &1
AALET § TATAT 797, NET AWfEaT
qUTEE  F A1 qy FAT47 097 99
7z faar 1 B ot qeg s e &
afrdfnr # o€ ot sfga sfafee
TEY & fararg 3o o wifey 2a0€ 3 w17
# gree gart faw oY 7 Gy wwen
AT w0 d A1 qeerer & faoda &9
foar fsra w1Tandy & ar% gosw &9
feqrddre & grerere 79 74T & T WA
Fifey Zaré Y wan 37 F g wanw Prar
ST S fymay WAt i aee
TTA DI & IAFT 1§ AT ey waAl
T gt frar 1 7 ow fz fgw Prar ar
fF 7R sty {eegas s faa
R Y SRW F @ § A o @ g
FATT AT THEEE AT AT o1 @
# 1 73 wredforrw  §iEgEE g
THIT JaA? & T 97 § I9 F g9y F w097
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T UF qE ql @F R §
wEE Ifer dF AT a4l qvE A
QT FATAT F ETF QFTaT § agar
faezw 9% a8 W e w9 @ ww

| ww )T & faw WA gw ar ware ad

Fr®REMF F O v gw FEer
faven #1 wrds £fen & ot 7 fw
yrEaz T a4 gare ofemw gedEgm
§ a9 S g 97 ¢ 2 faw
war Fwifa € F gury § grav gfew
7 IH aE ¥ OFW FT W@ &
YL g7 FT ZRIGOT FTEE |

& wed ¥ UF 19 FE FC AU
w@rg 1 faw wat & fam @t qraangt
F1 fa% w99 aga=a # fat @, wore oo
wia & wqr q &7 &, wAr 9 faesy
T § a1 & s = g fag o wifa
TS FT wrE ATAT 1w AT H FAw
frmram ag aa mg & e alf fr 7
WIEF Aug g ! og WA FTAE AT A
wree Wag wT AT 1 e faw AT oA
IA FC qA T T I R E |

ZALr A9 7 7y A {4 a4y dge
TIZ ATG TIRIFH F FUHA B &1 &
IR gIorE w4 dre g A &
zatg # mrwTaar fear ! ag ww
T} wray G Wi gAn | afe wrAfuae
§eIequa 7qty § WFT qE T al
TH W F SAad HI GALE | TH FFL
T Faa oy g & AT FY qH
FO & faq g3 7w 0 F, Ta9
FATFET FIT—3T a<g war el F faq
w47 39231 a3, forq war adf F 2
FeF1Ey qgl &, STaT H §, 9% awry
Tarfasifal & 99z @ral 579 5 &
@ & 7y Fgt A ST & ST e Fy 7
A g A TR wgarn o



301 Taxation Laws

WAT FT TFEBT T, IT W}GF F wfw ¥
HIAT GTEF FT FATG HIT gHL AW B
TIATH ¥, T a7 171 & F 37 Fagas
F1 fa0y Fwarg

of forr oz wr (fagre) @ o9w-
TATAE WEIEA, AIE qIT 9T 7g fagaw
31% gY a1 7T Ffaer andy o

oA (s dur framda ) -
37 FH §, qEA9 H T8 |

ot frx w7 wr ogf, foewa
wEFAT | IUEaTEd gy, fow wv
% zz fodaw famr war &, 1 o)
formraz d—afem & fog Fgar §—aw
Fa 7w o gran & fv sl 9 9
frags st W@ oz o= qmom,
aRal Efae FC 9ot | STEWTeRe
qgEY, WL AT F AATAT TF T AL
7a & % FuAT S & a19 9T H9T
AT Fi LI A AT w e Y 2
=9 fagaw & sfow 712 ot 9 QagpeTore
3 F1 39 19 77 fqear § 99 gy AT
TF AUET ST Gl &, A H T
uzFEiE e A & 19 9T ot g7l
F gEAT #, TE F AEGAT ¥ w7 H 7
T 33 & IF g qEsrETe ST ey
& 37 97w qATET ST @Y & | wvEs
TgT wewl & afwa ot fa A7 afew g,
it forgraz &, 91 419 AT ag
FL FATAT ATEATE |

¥ 2 ()W R
“...in any souvenir, brochure, tract,
pamphlet or the like”,

Tt gafaar, 9T, 92, T § w7
FIE TTAEIITHZ 3T HIT IF FT HAC
97 waade ¥ uwaewT & fog
qr w8 A O 2 ) Caar angan | qgt
9T & AIAATT AT 7GRT ¥ TOAT STEar
Z fF 3w s Fare § o7
1 FAT FFAT § | Qo fz ATgw ot wrw

Cl AUG. 1978 ]

)
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Fgd & a1 gan 71 qifear g6t § &
ST W FAT A wvenfgw w@Ene
frwrerdt &1 =8 ® oy famm
X E, A1 FEET gAR famwaw 3
AR Cema & faw WAw a9 ar
IHFT A F qwa ! ogw fad ST
TATETE WEIRT AT 4g afew § ¢

“...in any souvenir, brochure, tract,

pamphlet or the like".

7E 5V T & 7 &1 g 9T 4f7 wrw
WY oft 27 “orEf faetw Hiv oA aF
9fsrdwa 9T% oAT FTER” 97 47 32
g gFar qr ¥ s & afog mie
TIFfATAT F1 uEaeivede 5@ o ol
fpea wiwiiz & 9% g2y # wifow
F7F 1 T 9T IF T ST FHAL 4T |
afrr 27 wedl § A1 319 @z d Wy
sy & fr wrea & waw wifeqt F aod
gaaT? W9d £ | % mEard &
frareat & Frasr wwAT g & T
o TS & | 48 T & wE A & a1
¥ a@l & W wEaTe F qILHE 1A
TEATT USaeigerie H1 axiag 9ad ¢ |
g #7 f%T & a1 99 F Fonr a7 @+
qar W€ AT | W &1 FTH 6T gl
frraar #fsa geaeieodiz 1 #/ad
wEaTT ga@q & | sA1 g7 arafew
FEATT I G § w@d § | N9 WA
TP & HIT ATGF AT 4G UK § ST H
agd & qUgeT @ S /T ST A7
wwaT § a8 O T g | A W
wFaT A1 gIfas agl FT TR |

W a 3w fw & T Qe
e 4] § AT Fgd & 1

The disparities in personal incomes
and wealth do not apply in the case

of political parties, ¥5q 7 feedfdt

Y AT & | TFd off ¥ gET aTq SO |
qrét %Y Feq Fy d@fer ) avg o @
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=Y oy =7 #17)

FIIA E Wi aaTS § Wy gFAfady Ay
a w4 & | 7w A feeifedr 1 e
FET @A £ 1 AT T Ay M AW
Fafeazdt @ 2 ot &0 fer wrd
ForAT UF faT 9999 5 FHWA TN
2 W g faw ag fow 99909 1%
SR 2T 2, oY W I8 A gwT !
a1 a9 39 fadaw « ofehy &
AR | wgd q e frew oy § T
FAW FT AT E |

[The Vice Chairman (Shri Shayam Lal
Yadav in the chair)

T fadas & o= & frar 8 f
gifafewa aéfs  saa ¥ fad aga
a=dr § | ag faegw goea 9 &, Al
AT g O AET "9 awa v qifafesa
ety T A IR A9 afe WAt
i fr =g v (SR EwE o
Fr§ w9 g, =H fl g #®
THUT F AF 9T AF AT 90130 1 3%
Fmar AT wfge | " e o ag
qeaa AG0 AT, AET WA F AqAA
F AAEE FOATE | oy AW fy w2=m

o g@n & 1 3/ oS qE7 9% 3
mizai  F—Fnmafew A fofE-

113 qF 1 foed ¥ 1 qgg 1 2
¥ UF & AEAT AT & | wEr ag W
AT 2, FAT ag g T T 7 e
T T R U FOT A L A A
=t F 9 W Wi & Far w
gt &l Fv gaet w G
FTHEAE 1 TW F TEAR T AAA
w71 § W% Tifafresr wéta o G
gATIT WIEW £, UIARTT AR F, FECATT
& wfor frefY aeg &7 SHww omar &
T % UF FoEr aifen 1 sEfan
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AR AT 9% g A & 48
FI TR GIE TH | T AR FHHA |

FuERIEAR (=) IR v Q) ¢
9T 7 wizd |

st fog oz wr : fred gaET §
Fear arEl W fer st oar fa
awry 7, fody g 4% & o1 22 4%
¥ wE 7 W gar F3Y faer ) ooF AR
% FTT ST W AN AT A
TR 9g e gar ¥ 9§ 6 97
HIZT AT § T 1 A% 01T wIga
ga & faw ) gEifaw svewrers
wgred, § F7 @ E v ag 9 fadas &
3% frisz g afge s ofsfers
aEl ¥ ATH 9T AT IR AAEH FA 5
Tl AT 3§ w7 afeaa w5 a1 wiaw
a1 O T
WY, W FIEAT EHUE & g A
07 TF ANA HIT OFarsmT & 919 7
frdaw = & A1 SEET wEAE 990
2T | AfFT IEEE a0 FEEd @
ff oo v 7 55 o g, 9
T AHA 2, B TV W aF a1 ug T8
T 21T | gEIfET 9 gwEd £ R o
urt ¥z, gHifag § @ fadaw w
gHET FATE |

(Time bell rings)

THE VICE-CHAIRMAN TBHRI SHYAM
LAL YADAV): Shri Chakra-borty. Please
be brief.

SHRI AMARPROSAD CHAKRA-
BORTY (West Bengal): Mr. Vice-Chairman,
Sir, I had no mind to speak in the beginning
but I am very much amused to hear the
statement of Mr. Kulkarni on this side and I
felt to express my views. Sir, they have
forgotten what they have done in the last 30
years. He is accusing that so long as
capitalism is there, whatever
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these parties are doing, they will continue to do
so and thatithas no meaning at all so far as
we are concerned. Let him abolish
capitalism. Let all of u; agree that there will not
be capitalism in this country. Let
socialism come in. There will be no question
of taking money and no question of giving
money. Sir, he was referringto Bengal.
Sir, there are  the words—"Atmovat
sarva bhutheshu". In Bengal, there isa Left
Government. There iy no Communist
Government. Sir, for the last 30 years, what the
Congress has done? Nehru bluffed the people
that socialism is coming. But, the rich have be-
come richer and the poor have become poorer.
And Mrs. Indira Gandhi hoodwinked the
people by telling them about socialism. But,
Sir, only 75 families are ruling this country.

And out of 60 crore, of people, 40 crores of
people are living  below the subsistence level.
For the last 30 years, they exploited the people.
(Interruptions) We were not in the Govern-
ment. We are now in the Government. Sir,
they say that there is more investment in
Bengal. On the contrary, the capitalists are
trying to make 50 per cent of the industries
sick by taking money. They make the
industries sick. They create the labour trouble.
So long as there was no Left Government,
there was no such action. When Shri
Siddhartha Shankar Ray came... (Interruptions).

Keep quiet. It is the people who have suffered
for the last 30 years and you have taken lakhs
and lakhs of rupees for  advertisements. At

least  the Janata Party is puttinga ceiling of

Rs. 10,000 now. What have these

people done with Shri San jay Gandhi, who wag

their leader? Now we are hearing all these
things. Sir, are they not ashamed of these
things? They have been hoodwinking the
people. They have been bluffing the people.

This is a shameless statement made by the

Congress Party. (Interruptions). You keep

qutef.

SHRIN. K. P. SALVE: Sir,Iamona
point of order.

[1AUG. 1978 ]
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THE VICE-CHAIRMAN (SHRI SHY AM
LAL YADAV): Just a moment. He is on a
point of order, let us hear him.

SHRI AMARPROSAD CHAKRA-
BORTY: I have every right to say anything
on this Bill.

THE VICE-CHAIRMAN (SHRI SHY AM
LAL YADAV): He is on a point of order. Let
us hear him. Kindly resume your seat.

SHRI AMARPROSAD CHAKRA-
BORTY: It is nearing six o clock and at six
o'clock you will say that the discussion is
now closed.

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAYV): No that will not happen. Let
us hear his poiftf of order. After that you can
speak.

SHRI K. K. MADHAVAN (Kerala): Sir,
you ask him that he should not speak
nonsense.

(Interruptions).

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAYV): Order please. Let us hear his
point of order.

SHRI N. K. P. SALVE: Sir, my point of
order iy very simple. On an appropriate
occasion a Member is entitled to talk a; much
political nonsense as he wishes to talk. We
can do that, they can do that and everybody
can do that. But we are debating .

(Interruptions) THE ~ VICE-
CHAIRMAN  (SHRI SHYAM LAL
YADAYV): Just amoment. You will have
your say.

SHRI N. K. P. SALVE...the Taxation Laws
(Amendment) Bill. It is not the Finance Bill on
which anything can be said. It is not the Budget
discussion under which anything" ' can be
discussed. When we are discussing a Bill of this
type, the debate must be confined to the
provisions of the Bill. That is the rule. (Inter-
ruptions) . Therefore, 1 seek your ruling on the
question that whatever is being said outside the
scope of the
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[Shri N. K. P. Salve]

Bill, which is not germane to the provisions of
the Bill, should not be allowed to go in this
debate. When you are talking of this sort of a
thing like the ex-Prime Minister, the son of
the ex-Prime Minister, I seek your ruling on
the question whether all this talk is at all
germane to the Bill under discussion and, if it
is not germane to this Bill whether it should
be allowed to remain.

SHRI = AMARPROSAD CHAKRA-
BORTY: I do not require any lessons from
anybody. Iknow this thing.

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAV): I think there is no point of
order in this. TKis is the debate on the
Taxation Laws (Amendment) Bill and he can
speak. Kindly be brief.

SHRI AMARPROSAD CHAKRA-BORTY:
In the Calcutta High Court there was a case for
taking Rs. 1.50 lakhs for advertisement for one
of the souvenirs by the Congress Party. So, Sir,
what are they telling us now? They are
referring to West Bengal and they are telling
that the car is not running on water but on
petrol. Sir, they will not appreciate how we
work. We all fought in the elections. Our
workers were getting just a cup of tea. And,
what did they do? They were paying their
workers daily wages “°* they took money
from the capitalists. Is that capitalism or
socialism? (Interruptions). With these protests,
Sir, I say let them place their palm on their
chest and let them feellvhat they have done.
They have hoodwinked the people. They have
exploited the people. This is what they' have
done for the last 30 years. Coming to the point,
I say that Janata Government at least providing
for some ceiling. That is better. They were
taking without any ceiling. They are providing
for some ceiling now. Secondly, Sir, there
must' Fe" some amendment in the Companies
Act also as done in the Income Tax
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Act and I would request the hon. Minister to
kindly see to it; otherwise even by this
change, there will be lacunae left in the Act.

With these words, Sir, I conclude.

AN HON. MEMBER: He is an agent of -

(Interruptions)

SHRI AMARPROSAD CHAKRA-
BORTY: You are the agent of the capitalists

(Interruptions)

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAV): I have called Dr. Zakaria.
Order please. Dr. Zakaria, please be brief.

DR. RAFIQ ZAKARIA (Maharashtra) : I
will try to be brief and I assure my friend, Mr.
Salve, that I will try to talk sense...

PROF. MADHU D AND A V ATE: It
need not be a concession to him only.

DR. RAFIQ ZAKARIA: Since he raised
the point, I wanted to assure him.

Sir, this Bill raises a fundamental issue and
that is, how to regularise political corruption
on one side and secondly, how to finance the
political parties. The fundamental fssue that it
raises is whether certain concessions, certain
facilities and certain advantages be given to
the capitalist sections and the vested interests
which, in the final analysis—if "the funds are
th, basis of the functioning of a political
party—will be, to a great extent, in control of
those political parties because, Sir, ftrougK
the ostensible reason for bringing this Bill by
the Finance Minister may be, as I said, to
regularise some of these loopholes in the
Income Tax law or to give some kind of a
credit for those who had been financing
politic'~ parties, I suspect that the main reason
is to bring back the same issue of souvenirs
and that has been very cleverly brought by
saying that any advertisement for souvenirs
will, henceforth, not be allowed. Now,
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Sir, thereisno objectionto that.
Advertisements in the souvenirs have been
misused not only by the Congress Party; the
Congress Party has become the target of all
attacks because it was the ruling party, and
tomorrow it will be the Janata Party. They
have already been seeing that when tfiiy have
been in power for hardly a little mere than a
year, for a year and a half, already there is the
talk of political corruption. Therefore, no ruling
party can escape from thjs stigma of political
corruption. And by regularising the political
corruption if we think that we have found the
remedy, * 1 am afraid, this remedy will be worse
than the disease. I do not doubt the intention
ofthe Finance Minister. He, perhaps,

means well. He wants thai whatever political
donations are made, they should be properly
accounted for and it is only then that they would
receive exemption from the income tax so
that these political parties are not subjected to
the 1Sur-den of taxation, and are able to go
about with their activities in a proper manner.
But what happens in reality? We have
seen that political parties have been
receiving funds from the individuals on the
basis of the influence that they are able to
exercise on the Governmental machinery. The
Congress Party is blamed because it was in
power. The Janata Party will be blamed
because it is in power. I do not think that by
means of this measure, that kind of attack we
will be free from. Sir, in West Germany, they
have found a solution to this dilemma. It is not
a question of exempting only donations up to
Rs. 10,000, and, beyond that, a proper record
should be kept. Of co~urse, the black
donations that all parties receive cannot still "be
brought within the mischief of this Act or any
other Act. As you know, Sir, that will go on.
That will go on within the knowledge of all of
us. That will go on despite the fact that every
party protests that it never touches any "such
amount. That will go on despite the fact that
every party claims that it is

from popular donations, that from one
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rupee from each poor peasant or worker they
have been able to finance the functioning of
their political machine. In reality, it does not
Happen. And it will not happen. There was a
good point that my friend made that you have
brought in only souvenirs, brochures,
pamphlets and the like. Human ingenuity is
such that many other methods will be found
for permitting advertisements. He spoke about
newspapers or weeklies. Every political party
will now come forwarU with quch kinds of
weeklies &nd newspapers even if their
circulation may be limited. How is that kind
of mischief going to be prevented? There is
no answer.

In West Germany, they have found a solution to
thi; problem. There, it is the Government
winch give, funds as well as materials required
for election purposes. This is done with an
eye on the functioning of the political parties so
that they are able to face the electorate. There,
on the basis of it, representation and on the
basis of an analysis of its past performance,
evrr, political party receives a specific

amount from the Government according
to the number of candidates that each political
party either has in Parliament or will put up
for the elections. All the materials that are
required for electioneering purpose like
literature, vehicles, loudspeakers for public
meetings, pamphlets and s° on, are financed by
the Government in accordance with the
formula that has been agreed upon. If the
Finance Minister really wants to bring forth a
radical measure in order not only to check but
also to control political corruption, then, I
would say this is a very half-hearted
measure. [ am afraid, it will not serve the
purpose. It may give again a facade or some
kind of regularisation. It may satisfy us that
what was being done in an unaccounted
manner will now be, to seme extent,
brought to book. That will be confined only to
the properties, to the investments and to the
regular donations received from bi? industrial
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[Dr. Raflq Zakaria] or business houses. If
the real purpose is to see that there is
elimination of all kinds of money influence in
fh"e conduct of political activity, that pur-
pose, I am afraid, will not be achieved by this
Bill.

THE VICE-CHAIRMAN" (SHRI SHYAM
LAL YADAV): If the House agrees, we can
finish this Bill in a few minutes and then take
up the Half-an hour discussion.

SOME HON. MEMBERS; Yes.

SHRI H. M. PATEL: Mr. Vice-Chairman, Sir,
it seems to me that this Bill has received
general acceptance. And t, the extent that 6
P.M. it has not received the acceptance it is due
to complete misunderstanding of what it is
meant for. As I have pointed out very clearly
in my opening remarks, it is a very simple
Bill, it has a limited objective. My hon. friend
just now referred to the practice in West
Germany. That kind of electoral reform is
certainly under consideration and I think that
is something which will have to be evolved in
consultation with all the political parties. But
while all those electoral reforms and other
things are thought of or are agreed upon and
action is taken, in the meantime it seems de-
sirable that we do whatever we can, where it
is necessary to do.

For instance, this Bill clearly bans
donations to souvenirs, advertisements, etc. in
souvenirs. That is really carrying out
something which is already on our Statute
book, namely, banning the companies'
donations. That particular provision was being
circumvented through this measure and that
particular loophole is being sought to be
plugged. When there is: the question of
maintaining accounts, if income-tax and other
exemptions are to be given, it is desirable that
the parties maintained accounts and that they
are audited. We recognise that the donations,
contributions will be received, rather than
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burden the political parties having to maintain
very detailed accounts, names of everybody,
here we have said that only those who
contribute large sums their names etc. should
be recorded, their names must be there. Now
this is all to try and do something which will
be an improvement, which will prevent
certain things, certain types of malpractices
which ought not to exist in our law.

This is all that is sought to be done by this
Bill. A reference was made to the wealth-tax
exemption The wealth-tax exemption was
simply because a political party is not really a
party where we need worry about equalisation
of wealth. Wealth-tax is brought in order to
bring about equality, gradual reduction of
wealth. There such an issue does not arise
and; therefore, we have said that the political
parties need not be troubled with whatever
wealth-tax they may have.

By the same token, in the income-tax
agfin, their income from certain types of
investments etc., would be free from income-
tax. This was a very simple provision to
prevent political parties from being troubled
by income-tax authorities on the one hand and
on the other hand to prevent -certain
malpractices or certain abuses that were
taking place of our law, that are already there
on the Statute.

These are the limited objectives of this
simple Bill, and I use the word that it should
be non-controversial. I do really think that it is
non-controversial and to whatever extent it
may not be it is in the interest of all political
parties. The suggestion that thi; will only
benefit the ruling party is something which is
extremely difficult to understand. Ho,, can it
benefit only the ruling party? In fact, the
ruling party will be prevented from such an
abuse of power if it wants to abuse that power.
So, I think that this simple Bill should be
accepted without any hesitation. Also, Sir, I
am happy that you are occupying this Chair;
because some of the observa-
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of a Bill
tions you made, I do not want to controvert
them. But I will answer them some other time
because I do not think that they were in
consonance with facts.

[1 AUG.

THE VICE-CHAIRMAN (SHRI SHY AM
LAL YADAYV); Now I will put the motion.
The question is:

"That the Bill further to amend the
Income-tax Act, 1961 and the Wealth-tax
Act, 1957, as passed by the Lok Sabha” be
taken into consideration."

The motion was adopted.

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAV): No,, we shall take up clause
by clause consideration of the Bill.

Clauses 2 and 3 were added to the Bill.

Clause 1, the Enacting formula and the Title
were added to the Bill.

SHRI H. M. PATEL: Sir, I move:

"That the Bill be returned."

The question was put and the motion was
adopted

RE MOTION FOR REFERENCE OF
A BILL TO THE JOEOT SELECT
COMMITTEE

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAYV): If the House permits, there is
a small Motion for referring, a Bill to the
Joint Committee. That will take only two or
three minutes because there are no speakers
on it.

SEVERAL HON. MEMBERS: No, Sir.

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): I have just to make a Motion.
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Committee

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAV): The Bill has to go to the
Joint Committee.

SHRI LAKSHMANA MAHA-PATRO;
No, Sir. It was not listed for today. There
may be speakers who might like to speak on
it.

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAYV): That is all right. Because the
list w,, not here. If the Hous, does not want .

DR. RAFIQ ZAKARIA: If it is on a
technical ground, I don't agree. It is alright on
a particular issue one can take this kind of
stand. But on this issue, I do not agree.

SHRI LAKSHMANA MAHAPA-TRO:
My friend does ™ know that one hour was
allotted for that. No one is there because it
was not listed. Speakers are there. Every party
has speakers.

SHRI DEVENDRA NATH DWIVE-DI:
My submission is that there are speakers who
may have to say something on the Bill which
is being referred to the Joint Committee.
There-fore™ let it be taken up in the normal
course and not today.

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR. RAM
KRIPAL SINHA): The hon. Member is going
to be on the Joint Committee. He can put his
views there.

SHRI LAKSHMANA MAHAPA-TRO:
Let me explain the position. The Business
Advisory Committee, knowing full well that
there is a Motion for having this particular
Bill sent to the Joint Select Committee had
allotted one hour's time for discussion and
accordingly, we in the different parties have
requested Members to speak on this Bill.
Today since the next Bill was not to come, our
speakers have gone. One hour was there and
you want to say that because there are no
speakers, this should be taken up. Speakers'
names



